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ESTIMATES COMMITTEE

SpveEnTH, EIGHTH AND NINTH REPORTS

SHRI K N. TIWARY (Bcttiah) -

1 beg

to present the following reports of the Esti-
meats Commitee :—

(1) Seventh Report regarding action

taken by Government on the recom-
mendations contained m the Hund-
red and Twenty-second Report of
the Esimates Comnutice on the
Ministry of Parhamentary Affairs,
Shipping and  Transport—Border
Roads,

2) Eighth Report regarding action

taken by Government on the Te-
commendations contained 1n the
Hundred and Twenty-eighth Report
of the Estimates Commitice on the
Ministry of Home Affairs—Union
Ternitory of Andaman and Nicobar
Inlande
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Ninth Report regarding action taken
by Government on the recommen-
dations contained in the Hundred
and Thirty-first Report of the Esti-
mates Committee on the Ministry
of Home Transfer of Budget Pro-
vision for ceriain itemes of expen-
diture,

12.36 hrs,

PUBLIC ACCOUNTS COMMITTEE

TWELFTH AND THIRTEENTH REPORTS

SHRI SEZHIYAN (Kumbakoran) : I
beg to present the following Reports of the
Public Accounts Committeo :—

(1) Twelfth Report regarding action taken

@

by Government on the recommen-
dations contaned in their Hundred
and Twenty first Report (Fourth
Lok Sabha) relating to Charitable
and Rcligious Trusts,

Thirteenth Report regarding to action

taken by Government on the re-
commendations contained in their
Hundred and Seventh Report{Fourth
Lok Sabha) on Audit Report (Civil)
1969, relaung to Mnistries of
Home Affaira, External Affairs and
Department of  Parliamentary
Affairs.

MOTION RE, REFORT OF JOINT ON
COMMITSEE AMENDMENTS TO

ELECTION LAW

SHR1 JAGANNATH RAO (Chatrpur):
1 beg to move the following :

MR,

““That this House do further extend
the time for the presentation of the
Report of the Joint Commitiee on
amendments to Election Law upto
the 15th December, 1971."

SPEAKER : The question s @
‘“That this House do further extend
the time for the presentation of the
Report of the Joint Commitiee on
amendments to Election Law upte
the 15th December, 1971."

The motion was adopted, -
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